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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYbEﬁABAD,BENCH

AT HYDERABAD

0.A.N0.908/92 Date of Order: M\OQQL-
BETWEEN $ s
'sri Shaik Jilani Basha | -+ Applicant.

ANZD

1. The Director General, ' +
All India Radio,
Akasavanl Bhavan,
Rarlﬁ%ent Street,
New D&lhi. |

2. The Station Enmineer,
A.I.R., Kurnool.

|

3, The Asst.. Station Director,

A.I.R., Kurnool, .. Responcents.
|
Counsel for the Applicant .o Mr.D.Pan&uranga Reddﬁr
Counsel for the Respondents ' | .o Mr.N.R.Devraj.iv, CCnSfc-
CORAM: | |

HON'BLE SHRI A.B.GORTHI,MEMBER(ADMN,)

HON'BLE SHRI T.CHANDRASEKHARA REDDY,MEMBER(JUCL.)
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30.9.92. A perusal of material on record clearly indicates the

D

Order of the Livision Bench delivered by
_ : :

Hon'ble Shri A.B.Gorthi, Member{(Admn.)} .

- |

The prayer of the applicant im this application is for
guashing the order of the respondents términéting his services

as a clerk Grade-II w.e.f. 30.9,1992,

2. The applicant Qas spensored by the Empicyment Exchange
for recruitment to the post of Clerk Grade~II under the

respondent. He was found successfiul at the ﬁelection and was
accordingly appointed as Clerk drade?II w.e.f. 1.4,.1992 on adhoc
basis with initial pay of R.1745/- per month in the scale of' |
%.950-20-1150-EB-25;1500, inclusive of all ailowances. After his

appointment he continued to work satisfactorily, but his services

were all of a sudden terminated by the impugned ordér dated

appointment of the applicant purely on adhoc basis and it liable
to be terminated once # a regular candidate nominated by the

Staff Selection Committee was made available or within one year

which ever was earlier. This aspect was categorically stated in

the. appointment order also.

3. Learnéd counsel for the respondents Sri[N.R.Devraj having

obtained instructions from the department stated before wus that

3

in the responcents' office at Kurnool there wére 4 posts of Clelrk
Grade-II, two of them permanent and the remaining two are
temporary; As a matter of policy the respondénts took a decisipn

to do away with the temporary posts of Clerks Grade-I1I in all

the A11 Indis Radio Offices., &Accordingly tn A.i.R. Kurnocol alsE

A : Ny

the two temporary posts of Clerk Grade-IIl/Bad tc-be. abolished.;
A . -.J--.__.-—-—1——_._____r___'_‘________.—-

A person junier to the applicant who was holcing one of the

two temporary posts of Clerk Grade-II was diséharged in July

1992. The applicant's services also similarly stand terminated

w.e.f. 30-9-1992 . ' | 3 I
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4, The termination of the appointment of the applicant, as

- | .
can be seen from the record and from the statement made by the

Learned Senior Standing Counsel Mr.N.R.Devraj is purely for

administrative reasorf, Since the post itseif stands abolished,

the respondents are justified in terminatinq the achoc servicés

of the applicant. The respondents cannot to said to have acted

either arbitrarily or illegaﬁ} In these c1rcumstances we find
no merit in this application which is rejected_at the admission

stage itself after hearing learned counsel‘for beth the Zﬁﬁégziiﬂ

There shall be no order as to costs.
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ﬁl " (A.B.GCRTHI) (T CHANDRASEKHARA REDDY)
" Member (Admn. ) Member (Judl.)

Dated: 20th October, 1992

(Dictated in Open Court) ;Deputy RegistrzL

To 7 ‘l
1, The Director General, :
aAll India Radio, ‘ '

Akas? ani Bhavan,
Par fﬁent Street,New Delhi, . :
b b

2. The Statlon Engineer, A,1 R Kurnool, ‘ '

3. The Assistant Station Dﬁrector, AT, R.Kurnool
4, One copy to Mr,D,Panduranga Reddy, Advocate,CAT.Hyd.

5, One copy to Mr,N,%,Devraj, 8r,CGSC.CAT.Hyd. :

6, One spare COpYe

pem, ‘ o
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